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P 	Aged about Al years, 

10-Dayanidhi SamaL 

At present workinu as carcien attendant Kedargouri Temple, 
Aici-iaeoiogical Surwe Al India site F-Jo. iicLdture Division), 
Ravi Taikies Sonare. 

(icflslia. 

Respondents 
Advocate(s) 	 Mr. L. Jena 

ORDER(ORAL) 

HOBLEMRA,K1NAMEMBEJUflLL: 

Heard 'Sr".' B. Roet Ld. Counsel for the applicant and Sri L. Jena, 

Ld. ASC for the Union 

2, This Original application has been flied by the applicant with 

the f:ç 	pasycrs:- 

(i )To nass appropriate orders directing the departiriental 
respondents to consider the case of the applicant to grant 
temporary slams lo him and to extend all the service and 
conseuuc-ntial benefits to which, he is entitled to with effect 
from the date cf enioyment of such benefit b his colleagues. 

o 	 oiner OIQI /dreeeon(s) LalImg for the 
relerant records from the Dennnnent as are deemed just and 
prot-er n the facts and circumstances of the case and allow the 
On a 	 V OIL 

3. 	i1 Ith S ne 	nLeioi dared 02M7.20 12 (Annexure- 

A/4) 'as oiAaec dv are sppiicant to the aAlector Ocneral, Archaeological 

Survey of India. Janpath, New Delhi (Respondent No.2), with copy to the 

Dy. Superinm ding Hc-r:iculmrist, Division IV, Bhubanewar Orisha 

(Respondent NcAl 

Sd lena. ZcL ASC for the Union. of LadN is not in a position to 

apprise this Tribunal aoo dee status of the representation. 

Sri Rout. Ld Counsel for the apolicarlt submitted that no reply 

has been received on the said renresentation till date 

A Since the al-oresentati on o the applicant at Annexure-A14 is 

pending with ResparArrt tnsd & as agreed to by the Ld. Counsel for the 

parties, without erte ins lam 	mtan. A As ease £ dIrect Respondent Nos.2 

and 4 to consider end clst.ose of the mpresentatior. m Annexure-A/4, if not 

sften-:v disoased 	sAl c:: :nnits roe result thereof in a well reasoned 



. V ie 	aooe observato and direction, this O.A. stands 

disposed of at th rCs -  s:e tself, 

Send eopy 	of this omer along with paper books to 

Respo:ic.ent Nos.2 &. 4 (at the cost of the applicant) for compliance and 

free copies of this order be made over to inc Ld. Counsel for the parties. 

Sri Roua. Ld. Counsel for the applicant undertakes to deposit 

the postal reo,uiste by Wednesday i, on 12d 22012. 

(AK. PATNAIK) 
MEMBER(JUDL.) 

K R. 


